\ 236 | TEM NO. 301 COURT NO. 9 SECTI ON XVI A

I N THE SUPREME COURT OF | NDI A

ARBI TRATI ON PETI TION NO. 22 OF 2005

MSA NEDERLAND B. V. Petitioner(s)

VERSUS

M S. LARSEN & TOUBRO LTD. Respondent ( s)

(Letter dated 14/12/2005 of Hon'ble M. Justice S.N. Variava, Forner Judge,

Suprenme Court of India with Ofice Report)

BEFORE
HON BLE MR JUSTI CE ARUN KUMAR
For Petitioner(s) Ms. Gauri Rasgotra, Adv.
Ms. Shruti Chaudhary, Adv. for
M S. Khaitan & Co., Advs.
For Respondent (s) M. Saurabh Kirpal, Adv.

M. Ashi sh Wad, Adv.
M. Neeraj Kumar, Adv.
Ms. Jayashree Wad, Adv.for

MS. J.S Wad & Co., Advs.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

In Vi ew of t he letter dat ed 14t h Decenber, 2005

witten



by Hon’ bl e M. Justi ce S. N

Vari ava expressing his inability to act as an Arbitrator, Hon'ble M. Justicie N Santosh Heg
de, a

retired Judge of this Court is appointed to act as an Arbitrator in pl ace of Ho
n' ble M. Justice

S.N. Vari ava.

(Arun Kunar)

New Del hi ,

January 13, 2006



